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IRA/ORDER
This assessee’s appeal for assessment year 2005-06 arises against the

Commissioner of Income-tax (Appeals) -5 Kolkata order dated 01.11.2018 passed in case
No. 328/CIT(A)-5/Ward-29(1)/18-19/Kol involving proceedings u/s 143(3) of the
Income Tax Act, 1961; (in short ‘the Act’).

2. I notice at the outset that the assessee has filed his petition dated 12.04.2021
stating to have already availed settlement benefit under the Direct Tax Vivad Se Vishwas
Scheme 2020. He has further filed Form — 3 to this effect which has not been rebutted

from the Revenue side.
3. This assessee’s appeal is dismissed as withdrawn in above terms.
Order pronounced in open court on 12/04/2021.

Sd/-
(S. S. GODARA)
JUDICIAL MEMBER
Kolkata; Date: 12/04/2021
Biswajit, Sr. PS



ITA No.63/Kol/2021
Shree Balaji Marbles
Page 2

areer & gyfafaf e [ Copy of Order Forwarded to:-
1. 37drerreff/Appellant- Shree Balaji Marbles.

2. 9egedl/Respondent- ITO, Ward — 29(1), Kolkata.
3. e TR 3 / Concerned CIT

4. 3T ITYFd- 3TdTeT / CIT (A)

5. faumei gfafa ™, 3t 3rdielir 31f8sIoT/ DR, ITAT,
6. TS HIS / Guard file.

/ITrue copy//

By order/3Teer &,

Assistant Registrar/DDO
ITAT, Kolkata



